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BEFORE THE NATIONAL GREEN TRIBUNAIY % g;’tr * \
PRINCIPAL BENCH, NEW DELHI 1@ ‘%“P W) 5 7W.a L
ORIGINAL APPLICATION NO. 126/2024 l)\ .,‘90; / i

- ._Oy g.iﬂ_.f \
IN THE MATTER OF:-

NEWS ITEM TITLED “FOREST LAND FIVE TIMES DELHI’S
GEOGRAPHICAL AREA UNDER ENCROACHMENT GOVT. DATA
SHOWS” APPEARING IN DECCAN HERALD DATED 05.01.2024

AFF]]E)AVIT ON BEHALF OF THE RESPONDENT NO 6, STATE OF
BIHAR

I, S Chandrasekar, S/o Mr. S. Subramani, aged about 48 working as Chief

- —

>

: “ - M ’ L
_§ ; & Conservator of Forest-cum-State Nodal officer, Environment & Climate
: YA I ™ 3
: tglgt B §' §'\ . glge, Government of Bihar, do hereby solemnly affirm and state as under:
2~ 4
g_ . E E 2 2 %» @ |. That, T am the Chief Conservator of Forest-cum-State Nodal officer,
2285 - |
a s Fy ég?g Environment & Climate, Department of Environment, Forest and
| Rl 3 .i‘: t ;‘
?\L; % € E 3 : Climate Change, Government of Bihar and have been authorized to
23283
£ g % g.g file this affidavit on behalf of the state of Bihar and in my official
§92=, ' '

capacity | am well acquainted with the facts and circumstances of the

present matter and competent to swear the present Affidavit,
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That, [ have read the contents and I submit that the facts stated in this
Affidavit are true to the Eest of my knowledge and are derived from
the office records made available by the concerned Department. I
beliéve them to be true ﬁnd that no part of the same is false or any

material has been concealed therefrom.

In compliance with the order dated 09.02.2024 passed in suo motu
jurisdiction in O.A. No. 129 of 2024, in the matter of the news item
titled “Forest land five. times Delhi's geographical area under
éncroachment, Govt, dal‘e;- shows"” published in Deccan Herald dated
05.01.2024, the State of Bihar is filing this affidavit along with a
detailed Status Report on encrdachment. of forest land, cqntaining_
district-wise particulars as well as a consolidated report for the entire

State,

. As per the Status Report, Bihar, with a total geographical area of

94,163 sq. km, has a ﬂeCorded Forest Area of 7,380.,79 sq. km,
constituting approximately 7,84% of the State’s land. This Recorded
Forest Area includes Profected Forests (PF), Reserved F ore_sts. (RF),
Sanctuaries, and other pfotected areas. The total protected areas in

Bihar, comprising Protected Forests (128.28232 sq. km), Reserved

Z

Forests (59213 sq. km), and Sanctuaries and Protected Areas
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(37.1852468 sq. km), account for approximately 0.18% of the total
geographical area of the State. As per the India State of Forest Report
(ISFR), 2021, the Total Forest Cover of Bihar is 7,380.79 sqk_m, ie,
7 .84_% of its total geographical area. The State of Bihar preéently has

38 districts.

5. Perﬁnentlf, ﬂ_lis. H‘On’bie..Tril'.Jur_}al vide order dated 19._04.2054’- has
provided the relevant taf)urlar format for providing thé ‘Details of
Encroachment 6f Forest (in Hectares)’. In view of the said order dated
119.04.2024, the State of Bihar is hereby filing the instant affidavit

providing the requisite status.

6. The Status Report on District-wise Forest Cover and encroachment in
the state of Bihar as on March 2025 in terms of the 'c_)rd'cr dated
19.04.2024 passed by this Hon’ble Tribunal is marked and annexed

herewith as Annexure 1,

7. The Consolidated Status Report of overall encroachment 'and forest
cover in the state of Bihar as on March 2025 in terms of the order dated

19.04.2024 passed by this Hon’ble Tribunal is marked and an.ﬁeXéd_ .
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8. The districts in the State of Bihar where no cases of encroachment
have been reported are Araria, Mal, Begusarai, Bhagalpur, Bhojpur,
Buxar, Darbhanga, East Champaran, Gopalganj, Jahanabad, Katihar,
Khagaria, Kishanganj, Madhepura, Madhubani, Muzatfarpur, Patna,
Purnia, Saharsa, Samastipur, Saran, Sheikhpura, Sitamarhi, Siwan,

Supaul, Vaishali, and Shechar.

ACTION TAKEN AGAINST JELEGAL ENCROACHMENT

9. The encroachments and the consequent action taken by the State of
Bihar is provided herein below district- wise for the districts where
illegal encroachment is found.

A. Aurangabad
The total encroachﬁaent in the District of Aurangabad, Bihar, as
on March 2025, has been assessed at 5.11199 hectares, which
constitutes 0.0003 1._:9799% loss of the forest area. In the last five
years, the Respondpﬁt State of Bihar has taken active steps for
| the removal of suc.h encroachment. Notably, Case No. 7/2025
dated 20.02.2025 aﬁd Case No. 88/2024 dated 28.11.2023 were
registered against the accused persons under the relevant
provisions of the Ihdian. Forest Act, and the same have been

submitted before the competent Court. The Range Oﬁi(_;ér"hésr’__ S
;! g o

‘d"' ’ T
e W &
\'\o \"“.b—-a e

VT oF
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further reported that the said encroachment has since been
removed. The detailed particulars of the action taken against
encroachments in the District of Aurangabad, as on March

2025, are annexed herewith and marked as Annexure-3.

. Banka -

The total encroachment in the District of Banka, Bihar, as on
March 2025, has been assessed at 12.91 hectares, which
constitutes 0.00046603 1% loss of the forest area. In the last five
years, ';he Respondent State of Bihar has taken active steps for

the removal of such encroachments. Notably, cases have been

.~ filed under the Indian Forest (Bihar Amendment) Act, 1989,

“notices have been issued under the Bihar Public Land

Encroachment Act, 1956, and tenﬁporary encroachments are

being periodically removed as and when detected. The detail.'ed'

~ particulars of the action taken agai'rj}st. encroachmernits in the

District of Banka, as on March 2025, are annexed herewith and

marked as Annexure—4.

NThe total encroachment in the District of Géya, Bihar; as bn '

= March 2025, has been assessed at 68.2998 hectares,_ﬁhiéh
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constitutes 0.001133513% loss of the forest area. In the last five
years, the Respc;nd;ent State of Bihar has taken active steps for
the removal of su.}ch encroachments. Notably, cases were
registered against thc accused under the relevant provisions of
the Indian Forest det, 1927 (Bihar Amendment Act, 1989),
including Forest Cé,se Nos. 69/24, 54/24, 65124, 61/24, 66/24,
73/24, 81/24, 74124, 79/24, 76/24, 82/24, 105/24, 98/24, 90/24,
87/24, 88/24, 85/24, 89/24, 83/24, 102/24, 103/24, 79/24,
107/24, 100/24, f06/24, 111/24, 108/24, 112/24, 110/24,
117724, 126/24, 127/24, 128/24, which were sent to the Civil
Courts at Gaya and .':_Sherghati for trial. These cases are currently
under trial. Various;. materials used in the encroachments have
been seized and confiscated. Qut of the total encroached forest
land area of 63.9163 hectares, the encroachment has already
been removed. The detailed particulars of the action taken
against encroachments in the District of Gaya, as on March

2025, are annexed l_ierewith and marked as Annexure-5.

. Jamui

The total encroachment in the District of Jaroui, Bihar, as on

March 2025, has been assessed at 0,5887 hectares, whtch
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constitutes 0.00000899391% loss of forest area. In the last five
years, the Respondent State of Bihar has taken. active steps for
the removal of such encroachments. Notably, cases were
registered against the accused under the relevant provisions of
the Indian Fores? Act, 1927 (Bihar Amendment Act, 1989),

including For-estf_- Case Nos 03599/23, 2453/23, (3869/23,

1608/23, 3241/2?, 0645/23, 1702/23, 1113/23, 2551/23,

3208/23, 3209/2%?,, 3014/23, 077/23, 2175/23, 1956/23,
1957/23, 1853/2%#, 3242124, 1612124, 1207/24, 3214/24,
2747124, 3493}2%1, 1060124, 1061/24, 1260/24, 1903/24,
1804/24, 1062/2}1, 2358/24, 3863/24, 1805/24, 2461/24,
1707724, 1963{2}, 1261/24, 2552/24, 2607/24, 2412124,
2266/24, 2265/2?4, 001/24, 1906/24, 1905/24, 3495/24,
1121/24, 1860/2{4, 1262/24, 2608/24, 2116/24, 3496/24,
1807/24, 0115_-!2{4, 3025024, 2117/24, 2466/24, 2119/24,
1614/24, 1115/2}4, 1263/24, 2467/24, 2121/24, 052/24,

1665/24, 1124/2;4_, 1230724, 1909/24, 1126/24, 1125/24,

1354/24, 2215/24, 0671724, 3221/24, 322224, 322024,

525, 3225/25, 3317/25, 2417725, 2760125, 2128/25,

\59/25, 33b0/25, 0672/25, 1863725, 2762/25, 004/25 which
& .

oy

2757124, 2415/24, 1128/24, 0053/24, 3315/24, 1130/25,

A\
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were sent to the competent court. Materials used in the

encroachments were seized, and the encroachment has been

removed. The detailed particulars of the action taken against

encroachments in the District of Jamui, as on March 20235, are

annexed herewith and marked as Annexure—6.

. Kaimur (Bhabhua)

The total encroachinent in the District of Kaimur (Bhabhua),

Bihar, as on March 2025 , has been assessed at 26.2468 hectares,

which constitutes 0.000249599% loss of the forest area. In the

last five years, the Respondent State of Bihar has taken active

steps for the removal of such encroachments. Notably, cases

were registered

against the accused under the relevant

provisions of the I?;_dian Forest Act, 1927 (Bihar Amendment

Act, 1989), including Forest Case Nos. 35F/19, 39F/19, 42F/19,

43F/19, 44F/19,

38F/21, 40F/21,
60F/22, 71F/22,

67F/24, 68F/24,

228120, 17F/21, 18F/21, 24F/21, 27F/21,

41F/21, 4TF/21, 50F/22, S1F/22, STE/22,

833F/22, 01F/24, 62F/24, 63F/24, 66F/24,

70E/24, 71F/24, T4F/24, T5F/24, T6F/24,

86F/24, which were sent to the Civil Court at Bhabhua, Kaimur

for trial. These cases are currently under trial. Various materials

o
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used in the encroachments have been seized and confiscated.
The detailed particulars of the action taken ‘against
encroachments in the District of Kaimur (Bhabhud)‘, as. on
March 2025, are annexed herewith and marked as Annexure—

7.

. Munger, Lakhisarai & Jamui (Part)

The total encroachment in the District of Munger, Lakshisarat
& part of Jamui, Bihar, as on March 2025, has been as'se_:‘sséd at
23.45915 hectares In the last five years, the Respondent State
of Bihar has taken active steps for the removal of
encroachments in the District of Munger, Lakhisarai and some
part of Jamui. Notably, cases were registered against the
accused under the relevant provisions of the Indian Forest Act,
1927 (Bihar Aﬁendmént Act, 1989), including Forest Case Nos.
06C%2024, 70C%*2024, 25C?%2024, 30C?%2024, 33C2/202.4,I
402/_2024, 12C%/2024, and the same were filed in the Civil
Court, Mﬁngér, Lakhisarai & Jamui. These cases are currently

under trial in the Civil Court, and actions for the removal of

9

these encroachments are in process. The detailed particulars of  * ™

the action taken against encroachments .in the District of o
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Munger, as on March 2025, are annexed herewith and marked

as Annexure—8.

. Nalanda

The total encroachment in the District of Nalanda, Biha.r, as on
March 2025, has been assessed at 2.693 hectares, which
constitutes 0.0006 9:821 1% loss of the forest area. In the last five
years, the Respondent State of Bihar has taken active steps for
the removal of such encroachments. Notably, cases were
registered against the accused under the relevant provisions of
the Forest Crimes Act, including Case Nos. 510/23-07-2021,
251/06-10-2021, | 252/07-10-2021, 105/14-10-2021,
100515/22-04-2022 & 515/22-04-2022 and were sent to the
competent court. Materials used in the encroachments were
seized, and the encrqachmcnts have been removed. The detailed
particulars of the action taken against encroachments in the
District of Naland&, as on March 2025, are annexed herewith

and marked as Annéxur&9,

. Nawada

The total encroachment in the District of Nawada, Bihar, as on

March 2025, has been assessed at 2.08005 hectares, which "
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constitutes 0.000@4024242% loss of the forest area. In the last
five years, the Reépondent State of Bihar hés taken active steps
for the removal of such encroachments. Notably, cases were
registered againsl_-:i the accused under the relevant provisions of
the Indian Forest Act, 1927 (Bihar Amendnient Act, 1989),
including Forest Case Nos. 50/24, 65/24, 67/24, 68/24, 69/24,
86/24, 91/24, 122724, 156/24, 157/24, 158/24, 159/24, 163/24,
166/24, 167/24, 09/25, and 10/25, and were sent to the
competent court. Materials used in the encroachments were
‘'seized, and the en'greachments have been removed. The deté.iled
particulars of thé action taken against encroachments in the
District of Nawada, as on March 2025, are annexed herewith

and marked as Afmexure—lﬁ.

. Rohtas

The total encro‘adhment in the District of Rohtas, Bihar, as on
‘March 2025, is 12.2579 hectares. In the last five years, the
Respondent Statei_f of Bihar has taken active steps for the removal

of such encroactﬁnents. Notably, cases were registered against

i

the accused under the relevant provisions of the Indian Forest’

Act, 1927 (Bihar ?mendment Act, 1989), including Forest Case

1
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Nos. 24/20, 25/20, 47/20, 48/20, 51/20, 46/20, 13/21, 30/21,
36/21, 08/22, 34/22; 11/22, 13/22,'22/22, 30/23, 31/23, 26/24,
39/24, 15/24, 22/24, 24/24, 25/24 and the same were sent to
Civil Court Sasaraé & Dehri On Sone for trial. These cases are
presently under tri-%xl. Various materials used in encroachment
were seized & con%scated. The details of action taken agéinst
such encroachment;in the District of Rohtas, as on_March 2025,

are annexed herewith as Annexure-11.

. West Champarang.;
The total encroachment in the Distriet of West Champaran,

Bihar, as on March 2025, is 49.687529 hectares, which

constitutes 0.0005395 1443% loss of forest area. In the last five

years, the Respond;nt State of Bihar has taken active steps for
the removal of suchE encroachments. Notably, several cases hav_e
been registered against the accused under the relevant
provisions of the I;ndian Forest Act, 1927 (Bihar Amendment
Act, 1989 as detaq_'led in the chart annexed below. In many
instances, the encroachment have already been removed and in

the remaining cases, proceedings are eurrently underway before

+

‘the competent courts. ;The details of ac'fion; taken against such
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encroachment in the District of West Champaran, as on March

2025, are annexed herewith as Annexure-12.

10.1t is most respectfully prayed that this affidavit is being filed on behalf
of the State of Bihar, may kihdly be considered and taken on record.
The respondent further craves the liberty of this Hon’ble Tribunal to

file additional reports as and when directed by this Hon’ble Tribunal.

VERIFICATION

I, the above-named deponent, do hereby verify that the facts stated in the
above affidavit are true to my knowledge and belief. No part of the same is

false and nothing material has been concealed therefrom.
| 8

Verified at P Aoy o 1\ onthis 2" © 2025

. L
A.K LAL
o Dist. PATNS

' Reg N, -1885,
\9 \Exp.dl ~£905.202
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Detalln of Encronchment of Farest (gn Heetare) e

Tétal Detalla of Encronchment is Hectare
Sr. No. Name of the Forest [~ _ -

district | Coverln | P o
(Sq:Km) Forest | Reserve Forest lang Protected| Diat
| Aresy
1 Arwal 414 - _ -
1| Awengbed | 1985 | saapee | - 81199 | puached | e

b,

ot
U.ﬁ_sﬁ Forest Officer
Aurangabad Forest Division, Aurangabad
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Detalls of Encroschmest of Forest (i Hectare)

Detalls of Encronchmes evizre
| Tobal Forest fEn tin B \ Tetal
Name of ¢ | Cover 1y s |- encroachment apto
Sete ] ware [ gerey | YO ._.zsna_ﬂes Saactuaries | parch 2026
Forest | Forest | M4 Trectod | pisirictwios (HA)
- Forest
] - N
w2 ‘
1 Arml 414 M3 s
204 | - - . . *
2028 o _ . ‘
i1 - N
w2 | - _ ﬁ _
- - A eaze was regisiered as exse pe-B3/13 -
. fdated 28.11.202) agsinct the seruved
ender relevant sectfons of Iading
Farest Aet and Submitted te the,
03 | eqw [fremt At 1t Submice 1w
that the emacroschaest has bees
oved
1 [Aenagdad | 15985 L. 11198
- A ease wae reglrtered ae case ne-87/28]
20012018 spriast (he sccuved -
:un.i- sectioas of Indisn
__ Ferest Act and Sebwitted te the
s | 458 = E_.w 4 St 2 o
. the sancreschamest kst Dom
| remered

Di ‘orest Officer

>§_§§m§§sa on, Aurangabed
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